
Mohd Sartaz 

IN THE NATIONAL COMPANY LAW TRIBUNAL 
NEW DELHI BENCH (COURT – II) 

  Item No. 219 
(IB)-89(ND)2018 

IA-973/2023, IA-5761/2022, IA- 5092/2023 
IN THE MATTER OF: 
M/s. Gozoop Online Pvt. Ltd. … Applicant/Petitioner  

             Versus   

OM Pizzas and Eats India Pvt. Ltd. …         Respondent 

Under Section: 9 of IBC (LiQ)) 
 

Order delivered on 16.01.2024 
CORAM: 
SH. ASHOK KUMAR BHARDWAJ      SH. SUBRATA KUMAR DASH 
HON’BLE MEMBER (J)               HON’BLE MEMBER (T) 
 

PRESENT:   
 For the Applicant :  

 For the Respondent :                      

Hearing Through: VC and Physical (Hybrid) Mode 
 

ORDER 
 

IA-5092/2023:- Ld. Counsel appearing for the Applicant/liquidator 
submitted that the IBBI has examined the issue and has prepared a report 
that the procedure followed by the liquidator is in accordance with the extant 
procedure. Let the report of IBBI be placed on record, within two weeks. 

Ld. Counsel appearing for the applicant submitted that there is no such law 
which provides for appointment of supervisor by IBBI qua any liquidation 
process. Having submitted so she pressed IA-5092/2023 for recalling order 
dated 24.04.2023 passed in IA-973/2023 and IA-5761/2022. In view of the 
averments made in the application and the submissions put fourth by the Ld. 
Counsel for the applicant, the order dated 24.04.2023 is modified to the extent 
that the IBBI would not be required to appoint supervisor qua the liquidation 
process in the matter, the Application stands disposed of. 

IA-973/2023 and IA-5761/2022 List the IAs on 04.03.2024.  
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 (SUBRATA KUMAR DASH)                      (ASHOK KUMAR BHARDWAJ) 
           MEMBER (T)               MEMBER (J) 

  


